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To,
The Registrar,

National Company Law Tribunal,
Mumbai Bench, Mumbai

Ref: BEFORE NATIONAL COMPANY LAW TRIBUNAL

MUMBAI BENCH, MUMBAI

cP 249/2017 U /¢, - (o

Swift Shipping and Freight Logistics Private Limited in Liquidation ....Petitioner

Please find attached herewith the List of Stakeholders as per Regulation 31 of the Insolvency and
Bankruptcy Board of India ( Liquidation Process) Regulations, 2016.

Yours Faithfully,

I nterim Resolution Professional
1BBI/IPA-001/ IP-P00190/2017-18/10369
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List of St

akeholders for Swi .
Regul ftShippin and Freight Logijstics Private Limited under Liquidation as
er Regulati g
ation 31 of the IBBI(Liquidation Process) Regulations, 2016.

I, Uday V Shah, son of Vinodchandra R Shah, a

ged 56 years residing at B 10, Jaybandhu Building, 90
Feet Road, Opp. Guthy Restaurant, Ghatkopar

S & (E), Mumbai- 400 077, am appointed as the Liquidator
0 s Swift Shippij . ..

't Shipping and Freight Logistics Private Limited (“Company”), the company under
liquidation under the provisions of the Chapter Illof Part Il of the Insolvency and Bankruptcy Code,
2016.

The Company applied for Corporate Insolvency Resolution Process (“CIRP”) under Section 10 of the

Insolvency and Bankruptcy Code, 2016 and videthe Hon’ble National Company Law Tribunal’

s order
dated 19" April,

2017, the CIRP petition was admitted. The Interim Resolution Professional /
Resolution professional received no claims from any creditors and subsequently applied for
liquidation with the Hon’ble National Company Law Tribunal. The CIRP period of 180 days from the
insolvency commencement date of the Company, i.e. 19th April, 2017, prescribed under Section 12
of the Insolvency and Bankruptcy Code, 2016, expired on 16th October 2017, andthe Hon'ble
National Company Law Tribunal vide order dated 20™ November’17, allowed the application filed by
the Interim Resolution Professional and ordered for the commencement of liquidation proceedings

for the Company.

The First List of Stakeholders Report is as under:-

) on

Serial N of | Amount_of | Extent to which | Details of | Proofs
2€rial ame - !
No. Claim dues is secured or | Stakeholders Admitted
Stakeholder Admitted or
unsecured Rejected

927.88,156 | Fully Unsecured | Address:Room Proofs
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L Assistant No. 480-1, 4th VAV(]j::li]tted
Commissioner  of Floor, 4
Income Tax AayakarBhavan,

(14)(3)(2) on behalf M.K. Road,
of Income Tax ]
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.~ [ Department, \
Government of | Mumbai-— 459
India 020
Details of
| Documents: As
X per Demand
| g Notice E

Yours Truly,

For Swift Shipping and Freight Logistics Private Limited
IBBI/IPA-001/1P-P00190/2017-18/10369
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CA Uday V Shah

Liquidator
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